SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
' Process) Regulations, 2017)

FOR THE ATTENTION OF STAKEHOLDERS OF EMART SOLUTIONS INDIA
PRIVATE LIMITED

1. | Name of Corporate Person

EMART SOLUTIONS
LIMITED

INDIA PRIVATE

2. | Date of incorporation of Corporate
Person

02/07/2009

3. | Authority under which Corporate
Person is Incorporated/Registered

Reqistrar of

Kamataka

Companies, Bangalore,

4. | Corporate Identification Number
/Limited Liability Identity Number of
Corporate Person

U72200KA2009PTG0O50306

5. | Address of the Registered Office and
Principal Office (If Any) of Corporate
Person

102, #MO001, Mazzanine Floor, Triguna
lcon, #21 Arekampanahalli, Hosur Road
Bangalore -560027.

6. | Liquidation commencement date of the
Corporate Person

28.02.2022

7. | Name, Address, Email Address,
Telephone Number and the
Registration Number of the Liquidator

Name: Mr. S Arun Kumar

Address: #B -103, Adarsh Residency, 47"
Cross, Jayanagar 8" Block, Bangalore
560070

E-mail address: aksco@yahoo.com /

msvarunkumar@yahoo.co.in
Contact No: 9739416662 / 9448118006

Registration No: IBBIIPA-Q03/IP-
N00338/2021-22/13691

8. | Last date for submission of claims

30.03.2022

Notice is hereby given that Emart Solutions India Private Limited has commenced

voluntary liquidation on 28.02.2022.




The stakeholders of Emart Solutions India Private Limited are hereby called upon to
submit proofs of their claims, on or before 30.03.2022 to the Liquidator at the address
mentioned against item 7.

The financial creditors, if any, shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator
(‘ F‘\
\| |

\
\ - -
B |

/N
S\

P
Si\mumar

Liquidator

Date: 28.02.2022
Place: Bangalore
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T
BankotBacoda | gangaiury - 560001, Ph : 030-25011309

In our endeavor to consohidate and strengthen our services (G our
customers, City Market Branch Presently functioning at No 227,
Old no 205, Ward No:30 §ri Krishna Rajendra Market, ASR Streel
corner building, Mysore Road, Bangalore-53 wil be shifted fo 1|
Ranga Maruthi Plaza, No: 18/1, RT Street, Chickpet, Bangaluru-53
and shail function at the said address W.E.F 04.04.2022 1
shall function and cater all types of banking busingss from the
said premises.

We sincerely regret {he inconvenience caused to you In this regard
and assuring you of our best services al all times.

Place; Bengaluru Sdf-

o8 st endae! | Reglonal Office Bengalurs Cermal,nsyme
dun 3t alGT | Vijzya Towey, 41/2, M.G Road, Triniy Cizefe

SCHEDULEI
FORM A
PUBLIC ANNOUNCEMENT
(Regulalion 14 of the Insolvency and Bankruptoy Board of India
{Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF STAKEHOLDERS OF
EMART SOLUTIONS INDIA PRIVATE LIMITED
RELEVANT PARTICULARS

.| Name of the corporate debtor

EMART SOLUTIONS INDIA PRIVATE LIMITED |

DrEte ot oAt ot TorpaTae tettor § 020712009

debtor is incorporalad [ registered

| AUTanTy Under WHICH torparate T Registar af Campanios, Bangaore, Karialaka

COTOTATS THEMITy O 7 e Wasiiy; U7 Z200RAZ005P TCToU3 U0

Identification number of corparate deblor

T ATUrESSETIE BIfTEang T2, A0 Sz st FooT THigoTeE i, 2T

principal office (il any) of corparale deblor] Arekampanahall, Hosur Road Bangalare -560027

U EHTREREERmEAL o1 BriRs ™44 59 3082
Corporate Person

Date: 03.03.2022 Regional Head, Bengaluru Central Regicn
5 3w aghar Banashankari Branch:
Bank of Boreds Ko.334/22, 41st Crogs, Jayanagar Bith Block,
DRERARCS Rz Bangalore-560082, Ph: 080-22443175, 0B0-26651140
Email : vibanai@bankofbsroda.ce.n

T WaRE Rddiess, Email Address NEET VIR S ATUR Rumar
Telephane Number and the Address: #B -103, Adarsh Residency,
Registralion Number of lhe Liguidalor 47" Cross, Jayanagar B" Block.
Bangalore 580070

E-mail address: akscof@yah m/

Latier No: VJBAKATIAZNN2: SHOW CAUSE NOTICE Date : 99.02.2022

1,8ri, Magarsju Bo Sa Kendiah, 2.8mbJyothi M Win 8r Nogaraps, Mo.B2. Ol Post Ofica
Fiond, Thyaquesj Negar, Baegalore. Kamataka 360623

Dear $ir,

Fe: Doclaration of Mr. Ragacalu and Mrs. Jyothi M (8 y a5 Wiitul Dat

msvarunkuman@yahon.co |

Comact Mo 8730416662 1 9448118008
Registration No:
IBBI/IPA-D03/IP-N00338/2021-22/13681

st dale Tor submission of claiins 30.03.2022

e refer In our show cause noting no. VIBANAJIBZNZG21-22 and VIBANATIEZ 11,2028
27 clatet 07082021 and 11.11.2021 for declaring 3y Magarajy and Mrs.Jyothi M (Sorroners)
a5 wiis defaulter on fhe foliowing grounds and papey publicalion made on 2 0% 21
Tne besrower kas avslled Housing loan by depasiing fake T relurns to the brasch i
cannivante with i diligence agency. The wieaghl ach of e bomowsr is akin o virnghul
awaiinentof fands By mislawding e Bank
In response o e show cause notioalsaper publicaton we kawe not rceived any representation
O e spons# 1m you.
1 thve light o e aforssaid facls and crcumslances ard parusing the dotuments on reerd the
Commitiee of Executives on Viifut Detautiers {GOE] of bank has degided to declare 3 Nagaraj
and K. Jyothi B {Bomowers] s Willul Defauliers oo the grounds menlioned inthe show cause
totice, aftat coacuding tha! ta boroser ias defauled in maeling ils paymenli Tepaimiant
obations o lender and has siphoned off the furds 50 tat the funds have not een utiized
far Ihe specihs purpose foc which finance was avaled of, nor are fhe finds avatable wiih the
horrewarin the (ormaf ohar assels
Th ggesion of e SOE was corveryed vidi o letter No. dated 09,11.2021 a8
the hettars ware fetumes uncelivern s soper pubication done on G2, 12,2021 withan copariungy
for subimissien of luther o, i any, foe o iy e Revigw Commities en
Wiltul Dadaltars, i Bl gaide ol o comply griraipies of aatural justice.
in resparse o the COE desision, we have not rensived any further representation of re3panse
fraenyou, :
I e afoeeeald clroumstances, ang after pessal of dosments on record, Bank's Reniaw
Commmiiss on Wil Gafauliers in s mesting hesd on 20122001 unfitmed ihe derisan of the
Camrmities of Exsoutives on Willl Defauliars (COE).
Thus afte fofiswing B due procadure, i has boen doddid 1 deciars MrNsgarajs and
s Jyathi M (Borrowies) as Wikt Difautbers, Bank reserves e Right to pubiish the nams and
phatogrps of Willul Defaullal in Wews Papsr and wil intise lhe necessary resoiery clon 8s
pier exlant guidednos shued by Rasarvs Bark of India.
This communication 8 issued as par fhe diractions of the Review Committes on Witkil Defaultars
Taig is for yaur indoomalize

Nolice is hereby given that Emart Salutions India Private Limited has
commencedvoluntary liquidation on 28.02.2022,

The stakeholders of Emart Solutions India Private Limited are hereby called
upon to submit proofs of their claims, on ar before 30.03.2022 to the Liquidator
atthe address mentioned against item 7.

The financial creditars, if any, shall submit their proot of claims by elecironic
means only. All other stakehalders may submit the proof of claims in person, by
post or by elecironic means.

Submission ot false or misleading proofs of claim shall attract penalties,

Dale: 03.03.2022
Place: Bangalore

Name and Signature of the Liquidator
S Arun Kumar
Liquidator

i it agler Banashankari Branch ; y
Bank of Baroda K. 334/22, 4%t Cross, Jayanagar 81 Block,
TEEET 5 eoee  Bangalore-B60082, Ph; DB0-27443179, 080-2685 1140
Email: vibana@hankofbaroda.co.n

1= Fullerton FULLERTON INDIA HOME FINANCE COMPANY LIMITED

{
3 P ice @ Wil 5 ity, Powai, Mumbai-400076.
-y N | Carporale Office : Floor 5 & 6, B-Wing, Supreme IT Park, Supreme City, ‘
!F“)ﬁr:i;ajffﬁ% Regd, Office + Wagh Tawers, Flr. 3, 01d No, 307 New Mo. 165, Poanamallee High Rd., Maduravoyal, Chennai-600 055,
» 7 L
DVISIONS O CURITI. N AND RECONSTRUCTION D Cl. SETS AND ORCEM

“"SEL'DRTTTT'NTERESWWDMWTWSEEURWMWNFMCFMEN'T}"RUEES‘,‘ZUUTT"!N‘E‘“RH!E&“)‘“
Th Ot e e RTTIOTHZEY-OEr G PONETRaIY IifaHOMTe- P Commjsany LTITEs {FIHFCY DNder e ALT 21 T Srercise of th
powers conferred under Section 13(12) of the Act read with Rula 3 issued Demand Notica(s) under Section 13(2) of the Act, calling upon the followin
horrower(s) 1o repay the amount mentioned in the respective notice(s) within G0 days from the date of receipt of the said natice, The undersigned
reasonably believes that borrower(s) is / are avaiding the service of the Demand Naticals), therelore the service of notice is being effected by affixatiar
and publication as per Rules, The contents of Demand Notice(s) are extracted herein below -

CAR T BOM7STHATSLES”

7 (o P
1. Nagendra 8. (pplicant) All that piece and parcel of the property bearing Janjar No. D block Propert

No. 149, Having unique code No. 152100700700101100, accoerding the farm N

i'f,ha::‘ha"::‘.l“z;[:”r"m" 1B issued by office of Belagola Village, Srirangapatna Taluk, Mandya Distric (staé?aslzfi-kh
i A.dd"! _';" 1::4' ““mp':{”g“‘ 1+ g MegsUIing “East o Wast: NB472 mirs. Norh to South: 123735 mis.f. 7 M'Thngusmnm
sy T”‘ 'BC‘ “'“‘ "‘Naﬂ” “'S 980 ) 13162 S0, R, and bounded on the i- = BOUNDRIES - * East by : Propert Hindred“wem
popuiney  Beizgula, i - Sociiy belangs ta Swainy Gowda; * West by : Road;  North by : Property belong
Mandya-571 605, Karnataka; Add. 2 : D Black 2 £ ks Four Only)
Prop. No. 142, U No. 1520UTIB0C 10N to Swamy Bhagyamma; * South by : Property belongs to Bodi, +Within th NPA Date:
(00,50 16, mgLle Woi Registration District of Mandya and Sub-Regn. office at Srirangapatna. 001 ZBZI.

Belagola Village, G, P Karnataka.

IL‘:;:d itk Al that piece & parcel of the property hearing Corporatian o. D7/2143/1304] ~ Date : 01022022 &
. ; G4189/ Site Mo, 107 situated at Vishveshwara Puram, Extensio T5,41788/-
2: shafinaviaz Be gl 16c ook hrakest Mandya City ~East 1o West : 339 FL, “Nort] (A Five Lakh Fort
;;:ég:“'a 33:;‘ ;ain&r'{f:d (1:::3' 515]?1”2:; to South : 35 ft, with a 15 years old Building with ac sheel, and bounde One Thausand
Karna!ak;‘l A m?y»cnat; 4o} on the ;¥ BOUNDRIES - » Ezst by + Remaining partion of vacant, *Wes|  Seven Hundred &
- i L by : Site Mo. 106; * Narth by : Road: *South by : House No. 108. + Withi Eighty Eight Only}

DH2I3/ 0TS, Vishweshwarapurand o'y oicyeatinn Distrct of Mandya and Sub-Registiation affics at Mandya. | NPA Date : 30,1202
Layout, Arkeshwaranagara, Kamataka,

TR TSR0 Ty T T 1 SETTIETET AT e TeTnasave WIthl
60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the dale o
realization of payment. The borrower(s) may nate that FIHFC is a secured creditor and the loan facility availed by the Borrower(s) is a secured deb
against the immovable property / properties being the secured assel(s) mortgagad by the barrower(s). In the event barrower(s) are failed to discharg:
their liabilities in full within the stipulaled time, FIHFC shall be entitled to exercise all the rights under section 13(4) of the Act to take possession of th
secured assets(s) including but not limited to transfer the same by way of sale or by invaking any other remedy available under the Act and the Rule:
thereunder and realize payment, FIHFC is alsa empawered to ATTACH AND / OR SEAL1he secured assels(s) before enforcing the right to sale or transfe:
Subsequent to the Sale of 1he secured assets(s), FIHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case th
value of the mortgaged properties Is insufficient to cover the dues payable fa the FIHFC. This remedy is in addition and independent of all the othe
remedies available to FIFC under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Sectior
1313) of the Act, whereby the barrower(s) are restrained / prohibited from disposing of or dealing with the secured assel(s) or transferring by way o
sale, lease or otherwise (other than in the ordinary course of business) any of the secured assel(s), without prior written consent of FIHFG and non.
compliance with the above is an offence punishable under Section 2 of the said Act. The copy of the Demand Notice is available with the undersigned

FRIDAY, MARCH &, 20%

| Loter o VIBANA 36012202122 SHOW CAUSE NOTICE

igrg

Chiaf Manoger
F g Banashankari Branch :
Bank of Barods No. 834722, 415! Cross, Jayanagar Bth Block,
CEEEEE > =0 Bangalore-560082, Ph: 080-22443179, 0B0-26651140

Email : vibena@bankofbareda.ca.in

Lettor Ko VIBARATIERTIIZIZ)  BHOW CAUSE NOTICE Date : 09,02.2022
1.5t Rargsappa ¥ Sio S Venkatappa 2.5mt, Thulasi Wio Sa Narasappa, No.50: 100 hain,

1Th Cross, Padar pure, Bangalure Karmataia 5 5
Dear Sir,
Re: Decharation of Mr ) o Wrs, Thulast s WilfuiD

Wi rafer 1o ou show cwise Aolicenn. VIBANAT HE20212021-22 and YIBANATIEN R202F
29 dated 07 062021 and 11,41.2621 for Becledng BirNarasappa & Mrs. Thufas (Bomomwsrs) 85
wilful defautior anine fofowing & i paper pukl 2.09.2028,

1, The borowsr has avaled Howsing loas by depositing fake 1T tefiens 10 1he branch m
connivanoz wilh dis diligeane ageccy. The wironghl act of the botower is akin towronghul
avallmenioffundgsbymisleadiog the Bank.

Ag per hsest anr Liabidy siatemenl daled 01.08.2016 Borrower 15 having net wonh of
Rs.51.48 lakhe, Berrower is not paying te EAL

I eapansa o B show caus nolicalpapes pusiication we bave netracaiuad aty rapresentatia
i eaponse rom o

In the light of the aforesid facls and croumstances and penising the documents on recond the
Cammities o Exeoutivas on Willul Oefaullers [COE) of bask has decided lo doclin hr.
Narasapoa and Mrs. Thulasi (Bormowers) as "W Defeuiters on the grounds. mantioned in tha

s paieg anfen afar snnsluding that tha Gareine Koo dakziliad i mustine e nammant

ey

| The decizion of the COE was conveyad vide owrletieeNo. ...

Date : 09.02.2022

1,86, Kiran Slo S Mukunds Rao, 2.8mtMsenakshi Wio-8ri Kiran. No.80G, DV.G.Read,

Nagasardea i, Basavanagudl, Bangaiore Kamataka S50004.

Daar 8r, )

Re: Declasation of Me Kiran and Mrs. Meenakshi [Borrowershas Wittul Defaubters

\Werater foour show calse nobios ro VIBANATIEZ05Z021-22 and VIBANNTIG2N 2R021-22

daled 07.08.2021 and 11 43,2021 for declaing Mrien aed bis Meenskshi {Bomowers] as

wittuf dataulteron the foliowing grovads and paper publication made o 02 89.2021.

- Tie bonawer has avalled Housing laan by dipositng Take 1T relurns bo the branch i
conpilvance Wil due tiinance ageacy. The wonghul act of the borrowsr is akin to wrongh
gvallmeniol inds bysristeading he Bank,

I response to fhe show cause nobicelpaper publ

grresparsefrom you.

in the gght of the alaresaid facts and clrcumstances and pensing he documants ot racoud fu

Conritian of Executiviss on Wil De: (O] ofbank has detided o deciara Mr Kiranand

Nies Weonaicsti (Borrowars] a5 Wikl Dafautiars’ on the grounds mentisned ir e show cause

oles, allet concludig that the Botrowet had dafauled in moeling 18 payrhanls repaiinent

chligations t the lender and has siphonedofl e furds o 1hat lhe funds have not bean ulized
ter e specilic piipass for which finance was avalied of, nor are the funds available wilh the
burmowsrin theformafolhet assels:

osivad any ep

a3 09.11.2029 a5
2 lers wars rolimed 1 papes pubiication done on 02.42 2021 with an opgortunity
Sor subrnssion of further reps il any, for consiaration by Ue Review Consdles of
Wikt Delauitpes, Intarms of RBE guidalines and to cormply peindples of natirl fostice.

In rasponse o e COR dacisian, we have riod seceived any further represantalion or responsa
fromyou.

in tha aloresald droumstances, and after penssal of Bocuments on record, Bank's Reviaw
Comemittes o Wi Defauliarsin its meeting hakd on 28122021 confirmad the decision of the
Comerittee of Execitives on Wit Defauliers (COE]L

Thys afler following the dus pracaduse, it has been decided lo declare MrKiran and
Mrs Megnakshi (Bonowers) as Wiyl Defaulters. Bank reseeves ta Right fo pubiish the name
and phalograph of VWika Defaullerin News Paper ard wil irfiate the necessary recavery action
as perexiant guidelines issuad by Reserve Bank of India.

Place : Mandya, Karnataka
Date :0303.2022

and the borrawer(s) may, i they o desire, can collect the same from the undarsigned on any warking day during normal office hours.

Autharized Officer, Fullerton India Heme Finance Company Limited|

Self-

Chamarajpel Branich,
 Mahavess Atsade, No YT, Flrst Floor,

Siest Road, Chamarajpet, Bengalury-560018

Phone-080 26702578,

g g (1) UnionBenk

s

Emall:cb: findia.com

DENARD NOTICE [SECTION 13[2]

| HOTIGE 1SSUED UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION

OF FINANCIAL ASSETS ANDIENFORCEMENT OF SECURITY INTEREST ACT, 202

‘iY@, Union Bani of India had issued Demand Notices under Section 13(2} of the
Securitization and Reconstructionof Financtal Assels and Sacurity nterest Act 20025y
Registersd Post with Acknawledgment Dug (RPAD) o the addressas lurnished to the
Bank a8 mestioned below, Since the notice has hat been acknuwledged and relurnad
due to no-availabifly of addressees al the said addresses | due W gvading of senvica
of the eotives sent by APAD, notice could ot be senved. Furthes, Bank had szrved the
said demand notices by afidure &l Ihe addeesses given. The conleats of the said
niotices are mentioned herein below,

Varthur Branch{24871)
No 64865 Dharamaraya Swami Tomple
Road, Yarthur 560087 Ph; 080-28518176
£:8all: bn2487 Qunitnbankefindia,com

“_ . DEMAND NOTICE b
UHDE {2) SARFAES! Act 2002

Enforcement of securly interest Action Notice-In connection with the erecit facilies
enjoyed by the following bomowess with in the branches mantoned hesein belows
classified a5 NPA Wa have o Inform you that you whose Nama & Address
mantioned nere in balow had availed following cradit Facitites from Unien Bank of
India, Varthur Branch{24871), offeting the property. menlicned here i below,
‘Sinee you have failed 1o repay the Joan amounts as agreed by you, your follpwing
mentioned secount's hasthave beenciassified as Nen Perloaming Assets [ NPAjas
on the date mantionad harein below. The individual netice has been lso Already
sentio you demanding the due amount

e i |

1. Mame aad Address of the Borrowar | Go-Borrower ! Mortgagor [ Guaranlor |
{1} Wunigappa K, No 40, Kariyappa Badavane Hosakershat. B 8 ¥.drd Stage, Sangalore
SENNBS (2) Wunigspps K, Mo 39, Ok A  No 52; New No 13812, 15\ Mam Ruad,
Karlyappa Layobt, Hosakesahalli Village, Ullarahalii Hobil, Bongaluru-560085,
(3 Satizh MNo 40, Karyagpa Bad Ho! i, B § K 3¢ Stage, Bangalore 560085,
(4} Satlsh M, No 38, 01d Assessmant No 57, New N 1382, 15l Msin Road, Kariyappa Layoul,
Hosakershalli Vilage, ttarahalliHobii, Bengaluru 560083,
[Datails of tha credit tacilityfies avalled by the Barrower]

i Limlt SanclionedRunning Ledger| Tolal duss
Falfty Rs.} oss) | NORMSI | pinzaz
HOUSING LOAN
O | 150000000 | 11.79,871.82 De| 70.962.99 Or| 125183481 Or

Total Liability Amount: Rs. 12.51.834.815- (Rupees Twelve Lakhs fiftv one thousand

1) Name and Address of the BorrowerCo-BorrewerMorigagorGuarantor:
1) Borrowar: Mis Karan Enterprises, No 35l Cross, Kampagowda Nagar,
TDasarahall, Bangalore 560057, 2) Morlgagor(s) Mr, Narayanaswamy C
{Partnar) Sfa Chinnappan, Ne 106, 4th Cross, Salya Nagara, Masuthi Sevanagara,
Bangalore North-560033. 3) Ce-obligantiGuarantor(s) Mr. Manoj VB {Managing
Partner) Sio bir. VB Mayak SV Nitzya, Nrupahlys Road Near Sujatha Tenl hause,

KalastriMagar, Bangalore
Hatme of Facility Amount Due
i Limit Rupalng
Facility & Account Interest payable Total as on
Nirma | holond i Rs Ledger O L puiy oot
{Rs.) (R}

S0D : WITHTO0 | 34009700

24a73110000008 | 500090 | As persanciion | T pg DR
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_FORM NO.14 [See Regulation 33(2]

OFFICE OF THE RECOVERY OFFICER . £
DEBTS RECOVERY TRIBUNAL HYDERABAD {DRT 2)

1st Floor, Triveni Complex, Abids, Hyderabad-500001
mmmzmammm OF DEBTS & BANKRUPTCY
ACT, 1393 AND RIRLE 7 OF mmmn&mmam 1961,
ROMOEI2Y1E

2242-2022
Bank of Barods (Earfier Vijays 8ank}
Versus
Shamees Tours and Travels & Others
To

CHE m&mmmwznmmssﬁmm

(€D 1) Shameem Tours and Teaveta, Kabasinabyam Mais Road, Hangalore,

{CO7) L Senapathi, R, HNo. 534601, 3authi Magar Colony, Kothapet, LB N af,
Ranga Reddy, Telangana. i g

{CD &} Lindira, Rio. Hio 367, M Nagor Colnny, Kolrapat, 18 Nagar, Rarga
Reddy, Telangais,

This. & 10 notfy el @s per e Recovery Certficate iswued in-psusncs of anders

passed by the Prasiing Officer, DEBTS RECOVERY TRIBUNAL HYBERABAD {DRT 2

i QAIRSIA201T an amunt of Rs.2.3,26.376.00 {Rupsos Tww Crore Thirty Three

Lakhs Twenty Six Three Hundred S Sz Oniy) alosg witny
pendesialils and Arue interest @ 18.50% wal 07 08,2018 4 B reslzation and costs
of Ra:0 [Only) ez Become dua Agains! yous sty and sevaraly),

2} You sre hersiy dieactod 1o pay e above su wiin 15 dhips of 1he reosipts of the
nolice, Saiing which ibe recovery shall be made in avsurdance with the Recovery of
Cebis Due to Banks and Financial Insdiutions Aat, 1963 mng Fides thane undar

3 You wre hareby ordered t decar on an affidail (e paricutars of yolrs sssees on
¢ befiz e gt date of heaning. 3%

4] You s Bersby ordersd ko appear befers e undarsigned on 2030022 &t
1030 a.m. for further Hocesdings.

5 tr addiion 10 the sun sloresaid, you wilt siso ba liatie to iy,

{a} Such suerests a8 & sayatie for the peied commencing imediately alter Big
nolice of e cetificale! execution proceadings. i
1) & etk chagns and expenses incored it raspecl of B¢ sersich of iy natoe
and watants sed olher procosses and sl olber orodmeiings faken for
reccung e smsun due, y
Given under my hand and th seat of the Tribunal, on this date: 220829037 :

Recovary Officer
BEBTS RECOVERY TRIBUNAL HYDERABAD DRT 2}

1t imderdny Shon dn

:—3wﬂ:ugm§,if%

ERAFIRY gat e On

287 0%

Dein g oS
2 shcuge

SEREY 8P sombar doman, saous

UI2IMANRPTOIS 08
W2, wotil, dopdsr svel, M oew

SIENEE. Zanam oE, fomean

SeB01Y

{82

fr S

o Lamer

i

SRS ¥ oF oo e, Do snetkl
| S, e B, b i S,
RS TS e e

=

i
EW
%mrz:. T ] 505 O
|z s

B S RO 22 e

| | St 308 abuie Su &

ey Loy & ey mqwmwm

LETT =
ot =

T, S
s@m&cmxmwmﬂm

% BT GG Ak

md{}eﬂ TOTAES:

=, SRy s

S0T L FTEET qéa’gg;

R

S e o

e

9880256092-9740809407-9902008429
Emait; skgdvtbk@gmai(‘com 1

T T B

S e

R s
aﬂgwmmi

A e

WO DTEIn
[T & Lamo miir czme A
o s W o eg o sen

me

§ CHANGE OF NAME
I. CHANDRIKA B.R.. Dio B R, Ramesn,

DERAL:R A

o BB mot o aaate o) £ : = s
13330 swel gossee SLwUN) Hosent frud
DRUDIL: S, s dhzy DI0 e donoust Toaz 330 Daaow

| 8 2 02 oty e, Sy w0 sdw ool DRews 22122007
S orlurns B gt mprtcs

» By woBuiRt ot
Gl BAS0Y, dotneniiny . vtk A0 Rutd sebe At 60
A il M ey dad,T0.12,617, - (dasicns dsds
Seetd i o8BS madt wisdedy gy Denod 0812302 1 oty
Bred 07 52,808 iy B Sl ol wly mno mecirs s s

e

| R e sedliceoins e

i 2 # . o E

mmmmmmmmmm AR EOBEH e
o Wik Aol wof et 150430
e Ghamoe

S Sogme edees, doacty v DT By ot
B2.03.2022dot> maert iy :
ST oo /el Bt B Rt St
ST eon, aiscs 29T sRBiE Fab 4 ot g riEsmmy
3 3003 L atazi Samd sdice o, ech sl e wmees,
" rotend sl ey el 76,910,081 /- (Hemob Miads foe s
Siisody B500 doutaed ded) Brsed 28.02.2002d08 Ly Dot
LERO, o SRS Lt
e g o mRnve: Loddozsy
S R 150 % S ()9 o> mibgt

bt taaduandd
FALOT 2 (Zpar wp)
SEo o 1 Setamd, naah, s e, o S, oty

POFS E UonvAts W Bmed 281020098 wmouims, wheriady
EERdd Y, Seritad w0 dbdices wifed slo. ALM{DSR25092008-

Fevaf odeaind hier o, 60/500cd 0-31-5 riess

:&é&?f&%&%_%&xmwﬁ stEd Tt werkiath mdness

slatilars st SRsem esvkest 2in Al ﬂ!{j‘hﬂﬁ?ﬁaﬁémm?m Y

oagdo3A

05, - 08, & Besriven Soate
=D OER, mE wEiT = O
DCEIBEETR T a—oé;&‘*‘»?ﬂdz LT
LIciRnyon BORERYRNG 20me atEe o ‘
é:;d:aqj, gdre2E. T8 moEZ Loemon =
PESNTRD, WUl TEETD rorsa=n
Caw, SlReEE, Srmeen.
| wROsecbdmobn Rcest xcz%ra:gg
| BAERCRTE cinmd: Un elnlofbveateRo i i
R B Ty
G0 BRUEWRE vy TRECTR St
TEROIT TR0 Lboms LA BETT. 5 7
| R080lD, e Seomed Aedrio 2o =
| RN SLTItTon O, KRFC S
| Sl onsdR eng »
| o ongmonomiried s
i mgm}_;wic%aomwéga‘@@;;dpﬁfﬁ
| o6 e AS0T Sons Jo3C wmge
| TOROE acTEmd lpeaamed. & 0, = ~
ﬁ&aﬂ;{l S02R0T0 8 Tomes InEE st ol -

e —

 Bpent-an soohrg

| Wondatt: BORCBICH 300003 0. SC0m = 9
[ 10:300507 ZUsbeRe 8T E oF. sabosaF o 1
afac:f--as,-*a:uzrg,:as‘@ solreiond.

{ PECNTRCTTDE Wy enE

—— ol

TS det e e 100/D

WGP SN o€ ST e OO
mm " "

- : %mi

[T SPaont g 9.
}'nwm:uz_w%m.mfay*
s a2 BITD i, STiet-400 0ed, =

ﬁ%mw:mﬁm.mm%wﬂ- -,
Suthehane, dondan 862123 {EmEus)
saglends gl aden w‘;:ﬁ::x, EASE Docx, i s |
I enw, e

o e 107, 2 i, 12 g, 2l
E Al L AL TS, (B mmn, Lo, e
aehay e

WEE N k) Loheind 2007 2 Deses 3 ay Lol
(SRRESERINNE Rrs 130 wam. destonos waes
(RS YOLhE) wenh weny ot g £ g
0028 fover ) Lbtsomod Kot soace o
MARABE B 01 JOnT Tonoomy Gmmee
BSEOR MUMSEAITINGA) §8 Dt X5 stenmas
Skt Neuieen 1ot mums)

BImgel for z-momen)
TERANGE B alemmen
3 | (A Ganer 5001932 e sty
nmer T (memoT) m
2eoma £ (fz-meomemi =

—




